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6.2.2004 (Annexure A1) by which the applicant has been
given the benefit of temporary status w.e.f. 1.3.1883
but the respondents have not re-engaged the appiicant
"due to - non-availability of work of casual nature.”
The learned counsel of the applicant states that ne
has been informed that even after this, certain
persons aire beéing engaged either on casual basis or on
contract basis. She, therefore, seeks a direction to

1. The applicant may submit a representation to
respondent No.3 with a copy to respondent No.4
seeking re-engagement on the next available
vacancy of in the alternative, %to accept

employment on contract basis as and w

is any need by the respondents alon

tmer—_ .
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(R.K. UPADHYAYA)
ADMINISTRATIVE MEMBER
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